| I
| i
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

AT HYDERABAD i {-

Date of Order:li21,2,199¢ |

O.A.N0,157/93

! - |
BETWEEN 3 '

' . 1, The Secretary. ‘ | | |

The Andhra Pradesh Rashtra | ‘ |
Basha Prachar Samithi, ;! |
Shamsheer Gunj, _ 1 | |
N ' * Hyderabad, .

2. Sri Gajanand Gupta, . i |
S/0, Shri lakshmi Nayaran, ' ' : 3
O,L.Assistant,

Praga Tools Limited, o ‘ | A
Balanagar, o ’

|
Hyderabad, .« .Applicants i _ &

' |
AND !

The Secretary to Government of India, | | w
Department of Official Language,
Ministry of Home Affairs, |

IInd Floor, Lok Nayak Bhavan,
Khan Market,

|
New Delhi - 110 003, «+ ReSpondents,

Counsel for the Applicants .o Mr.U.R.S.Gurup%dam
, ‘ |
- . ounsel for the Respondents «e MC.N,R,Devraj |

) |
| | | |
CORAM 3
HON'BLE SHRI A.B,GORTHI s MEMBER (ADMN,)

HON'3LE SHR; T ,CHANDRASEKHARA REDDY : MEMBER (T L,) |




e

- D.A. 157/93 ‘ DE. of Decision |: 21.2,94,

ORDER

] As per Hon'ble ‘Shri A,B. Gorthi, Member (Adm#.) ]

|
i
The applicant No.2 is working 'as @fficlial
Language Assistant in Praga Tools Limited. Applicant

- No,1 is Secretary, The Andhra Pradssh Rashtra Bhasha

Prachar Samithi‘J Fhe represanting the pause of
employeesasimilarly gituated s applicant No.2. heir

prayer in tﬁis application is, that empldyees of| the

Prage Tools Limited should be tpreated as'Eentrgq
| |
Government pmployses for the purpose of pustingé?n
|
daPutation as Research Oppicer (implementation)%ﬁn the

|
|

Department of Official Language, Ministry of HDT? AFFairs,
S | o
s . , _7-;‘1 T S e o e - :, e el el = e ] "\L,Jl o .

——

o

| L2 e

2e._ _,..-.In the notiFicéfion issued by the Ministry of
‘Home Affairs dt. 26.9.91 applicaetions yere calléd for

from gligible pandidates fgﬁm amongst officers UT the
| |
" N
Central Government to fill up the post Qf'gggmar%h OfPicer

“

(implementation) on tpansfer on deputation basis

Py

H

b
Although the applicant No. 2 submitted his applidation

for heing gent on deputation as Ressarch Officer|(imple-

mentation) to the Department of OPficial Language his
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~application was not considered on the ground that

applicant No.2 was not a2 Central Government UFPf

I

iC:BI‘. il
3. Me) have heard lesrned counsel por both| the

't
parties., Mr. U.R.S. Gurupadam learned gbunsel Fﬁr the

applicant has drawn our attention to rule 2 (h) 4
A

Official Languages (use ‘

&ulss19?6, which reads as under:i-

of the

official purpases of mhe Union)

"Contral Government OFfPice” includes:-

i) any Ministry, Departmgnt or office &
Central Government: |

[
ii)

r

f the

any office of a Commisasion, Cammlttee or

Tribunal appointed by the Csntral Go

and

iii) any office of a corporation or compa

or controlled by the Centraljcouernm

i
4, As the afore said dsfinition of Central

i NW£L~AQO gf
Government UfflCB$ interpolass any nPFlce<a? a co
o ‘

or cnmpany oWned or Controlledﬁthe Central Govern
and as Praga Tools Limited is admittedly a corpor

controlled by the Central Governmen%,learned coun
f‘

'vernment;

ny owned

ant: #

rporation
ment ;
ation

=311

for the applicant gontends that employses of Praga Tools

Limited should be treated @s Central Government émplayee$

|

for the purpose of appointment as Research Officsrs

(implementation) in the Department of 0Official Laéguage._

¢
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2. A gareful perusal of thefﬂd?icial‘gﬁfguage
- \

o |
ﬁﬁ}é%1975,u001d show that these are rules madejunder
fuled; : : )

:@Ection 8 read with sub-sgction 4 of Section 3:G?Picial

. i :
Languagea Act %1963, Sub section 4 of Section 3 of the
DffPicial Languagaf,Act 1963 authorises the Central
: £

Government to make rules to provida for the languade/

—

languages to be used for the official purposs df the

WUnion including the working of any Niniétry, Depar tment

section or office. Rule 8 gmphasisas the CentLal

|
i

g
make rules of carprying out the pu%poss

oL

It is thus quite gyident that the Official

Government to

af this‘agty

Langquages Qu1351976 and the releyant prou131on[oﬁ the

i

Of ficial LanguagesAct 1963 provide for the use FF the
|

8fficial Lenguages, In vleu of this,learnad counsel
) £

for the resbandents contended that it would not|be

proper to interpret && ruls 3 (b) of the DP?lClal Languageé
H

'ﬁula51976 to mean that a corpuratlun like the Praga Toonls

I
Limited controlled by the Central Govarnment ucle become

a3 Centra; Guvernment O0ffice for all purpuseéfncludlng
the purpose of pecruitment or posting on deputa;ion of

employees of Praga Tools Limitted to ths Ufficisl
J
11 )
Languagas Department, .There is considerablq&erdtj;
- S N

in this contention of the fespondents and ve accept

|

\
the sams. E
.

Ga Learned counsel for the applicant has'lshoun

s instances where some individuals had been taﬂen on

|

. N [ 1
dgeputation in the past undsr orders of the Bepatitment
. 1]
‘ I

—F N oA

of Official Language. ‘Qng such aﬁb01ntment is of 1

£ , T -’,/:5
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Sri Ganapat Ram Narayan,, Biindi) Officer, Dredgifg
‘._.J et . Y

- Corporation of India Limited, Uisakhapafnam on

e LM ALl M e e e Do o e

deputation basis as Assistant Director in the L ‘
[ : L

Regional implementation Office Bangalore, Department

L O A tela n Lt ¢

of Official Language., In this regard the explﬁnatiaﬁ ;

BFFered by ths regspondents is, that this was dL?e k
: N

undgyr the previous recrﬁitﬁent rules and that QE per i

current recruitment ruies only officdrs df the%Fentral. |

e b | A s Tt e o B e

Government or sligible to be posted on qeputatibn as

. |8
Research Officers. _ | % |
p
Te Learned counsel por the applicant has‘also
Anneyed copiss of seyeral notifications 1ssued%y the L
|
cther Departmentﬁo? the Central Government VLZJI the b
Central Translation Bureau, Ministry of DeFanceJ L
o | il |
Ministry of InFormation and Broadcasting and Ministry {
P b“ FR o~ < L'f 1;:
of ﬂgmlculturea i al$A}nd1cata that the said Nlnlstrles v
were a8ccepting qualified candidates, sven from public -
| | T
sector under takings and Semi Government/Autonombus or i
' . | :
] N o
Sgéigiggy:}organisatinn?bn deputation to the said hinistry,
He therefore continds that there is no justi?icaTion why i?
| | o
the Ministry of Home Affairs whke rgstrict the chaice of }
{ - =

selgetion only to the Central Governmznt OPficers. In

this ragarqﬁue may observe that it is sntirely aijpolicy :
matter and if the Ministry-uf Home Affairs have far
_ et Moo B | ' I
~ reasons pea%—ﬁeﬁﬁ & them aned dec1dedkﬂ restrlct‘the :

's
i

choice to Centrpal unernmant Bﬁflcars onlx)ue cannot

hold that the same is apbitrary or discriminatory.
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From this peint of view we find no merit%in thi%'DA.

8. Before we part with the gase, wWe obsefwe
|

that it is for the Ministry of Home Affairs to Tonsider

this aspect of the matter and to take a decision keeping

in view the various contentions of the applicanﬁéand our

LJLLL“Q»J

observationgherein uﬁﬂ¥ﬁ lt would be proper to alluu
!

officials similarly situated as applicant No.Z;meraiq/

I

also to be considered for appointment as;ﬁépeath OffPicer

(implementation) in the Department of foicial|_anguag@.

]

g, No order as to costs, | |

MEMBER (ADMN ):

w

Dated : The 21et February 94,
(Dictated in Open [burt) {

\A
~— LY

(T. CHANDRASEKHARA REDDY,
MEMBER (JuDL.)

~

Zfﬂk?f«
spr Deputy Registrar(audl )Y
Cepy to := : |

1+ The Secretary to Gevernmant of Iadia Departmant of
Official Language, Ministry ef Hems HFfaxrsf
Lok Nayak Bhavan, Khanm. Market, New Dalh;—mq3.

2, Une copy to Sri. U.R.S.Gurupadam, advacatej
jarojininagar, Hyd.36. |
3. OUOne cepy te Sri, N.,R.Davaraj, S5r. casc CAT, Hyde

4, 0One copy to Library, CAT, Hyd.
S+ OUOne spare copy. ,

I1nd Pluar

16-9-831/12-
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TYPED P77 COMPARED BY

9 |
CHECKED &% APFROVED BY

I¥ TFE CENT AL AJIINISTRATIVE TRIBUMAL
YYDSRARLAD BEICH AT HYDERABAD

TUE FCN'ILL “iK,CPLTICE V.XEELADRI RAQ
VICE-CHAIRMAN

TrHe HOW'ZLE !R.4,2.GORTHI :MEMBER(A)

] 24D
| i
; . THE HON'BLE 1.R.T.CHAJDKASEEEAR REDDY
. 5 MEMCER(JULDL)
]
“ , }“I . -
.- THE HCJ'LLE MR.R.RAWARACAS : MEMBER

(ADMN)

' pateg: 21 "*.11994.

CROER/ JUDG 51T s &
t e

Mo P R B Mo

1
. ™

0.A.No. /f7/

T.4A.No. __,__w___,..w-r....,_(.v.:_.f_.g\lo,.. : )
!
- - Adnjtted and Interim Directions i
I issded.- =
,!
i Allowed,
' isposed of with directions.
1 ~ '
I‘ ' - Digmissed.
| ‘Dismissed as withdrawn.
j]
'. ' Lismissed for Def T e
| P oormestrative Toobegar
i Re jegted/Crdered. I A I fg\ﬁ
; Q,,Nﬁ”?;;;; as to costs! 3(1”5R'99h, g
I i —]

- ‘ . BY". <2 LA BENCH,
pvm _ . : e s
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